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Extension of M u n iopal  A rea in  
Imphal

^37. Shri L. J. Singh: (a) Will the 
Minister of States be pleased to state 
whether it is a fact that Government 
are contemplating the extension of 
municipal area in tmphal?

(b) If so, what steps are contemplat
ed in that connection?

The Minister of Home Affairs and 
States (Dr. Katju): (a) Yes.

(b) The Imphal Town Fund Com
mittee have made investigations and 
have already made a slight extension 
so as to include the College Colony, 
Palace and Police Bazar area. A Com
mittee consisting of three advisers has 
been formed to examine whether the 
area can be extended further.

C entral Ordnance D epot, D chu R oad 
(Strike)

*338. Shri Vittal Rao: (a) Will the 
Minister of Defence be pleased to state 
whether it is a fact that the workers 
of the Central Ordnance Depot, Dehu 
Road, went on strike from the 1st 
June, 1953?

(b) If so, was the strike resorted to 
as a protest again:jt retrenchment in 
the Depot?

(c) How many wofkers were re
trenched?

(d) What efforts were made by Gov
ernment to absorb them in employ
ment?

(e) What compensation or relief has 
been paid to the retrenched workers?

(f) Have the retrenched workers 
been allowed to continue to live in the 
Government quarters and enjoy other 
facilities ô  the hospital etc., in view of 
their being unemployed and with no 
means of livelihood?

The Deputy Minister of Defence 
(Sbri Satish Chandra): (a) Yes.

(b) Yes.
(c) 930.
(d) Every possible effort was made 

to absorb the retrenched employees in
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other Defence installations and other 
(lovernment undertakings. 270 of tbe 
retrenched employees were found 
alternative employment

(e) None, as no special retrenchment 
compensation or relief is admissible 
under the rules.

(f) No. Sir.

Single Judge Exercising Powers op 
a H igh Court

«339. Pandit M. B. Bhargava: Will 
the Minister of States be pleased to 
state:

(a) the part ‘B* and part *C* StiOes, 
.where only a single Judge is exercis
ing the powers of a Hî [h Court; and

b̂) whether there is any scheme be
fore the Government of India for set
ting a Bench of High Court Judges or 
a Bench of the Judicial Commissioners 
in such Part *B’ and Part ‘C' States?

The Minister of Horae Affairs and 
States (Dr. KatJu): (a)—
Fart B States— None

Part C States ... Ajmer
Bhopal 

Vindhya Pradesh 
Himachal Pradesh 

Bilaspur 
Manipur 
Tripura 

Kutch.
* (b) No. Sir.

H aLI Cum N CY (D bmonbtisation)

*340. Shri Erishnacharya Joshi: Will 
the Minister of Finance be pleased to 
state:

(a) the total amount of Hali cur
rency that has been returned to the 
Government treasury after the de
monetisation of Hall Currency in Hy
derabad on the 1st April. 1953; and

(b) the total amount of I.G. cur
rency supplied so far by the Govern
ment of India to replace the Hall cur
rency in the State?
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The Minister of FlBance (Shrl C. D. 
Deshmakh): (a) The net amount of
Hall Sicca currency retired in the 
Hyderabad State with effect from the 
1st April to 30th June 1953 comes to
O.S. Rs. 14:06 crores.

(b) Between the 26th January 1950 
when Indian currency was made legal 
tender in the State and 30th June 1953» 
Rs. 62 crores worth of Indian currency 
has been put in rirculation in tlie 
State. I
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The Deputy Minister of Defence 
(Shri Satish Chandra): (a) and (b). 
The Armed Forces personnel have not 
been employed directly in connection 
with the Community Project Schemes 
but they have been made available 
from time to time, to the Civil Admini
stration for various types of work. 
The following are some of the recent 
instances:—

(I) Evacuation of the village 
Katarkl in connection with 
the Tungbhadra project;

(II) Sowing of seeds In Rajas
than; and

<iU) Saving of the lives of flsher- 
men on the Madras Coast.

The latest instance of military 
assistance to the civil Government was 
at Rohtak on the 13th July 1953 when, 
at the requ|cst of the Deputy Commis
sioner, Rohtak, two trailer fire pumps 
and other equipment were sent ia-

charge of an engineering party, to 
pump out water from low-lying Arjs  ̂
of the Women’s Hospital and the Gov
ernment College and certain otbei 
areas of that town which were under 
5 feet of water following heavy rains. 
But for the timely assistance, the 
Hospital and the College and possibly 
certain other residential areas of the 
town might have been in grave dang«i 
on account of the floods.

(c) Unless a special arrangement is 
agreed to in any particular case, the 
broad principle for sharing expendi
ture .between the Central and State 
Governments in such cases is that only 
additional expenditure is charged and 
no recovery is made from the State 
Government concerned on account of 
normal pay and allowances and rations 
ot the Service personnel, except when 
any units are specially raised for the 
work. Details of expenditure incurred 
in the above cases are not readUy 
available. ;

Exchange Bank of India and A frica

*342. Shri K. G. Deshmukh: Will
the Minister of Finance be pleased to 
state whether the liquidation proceed- 
mgs of the “Exchange Bank of India 
and Africa” have been completed?

The Deputy Minister of Finance 
(Shri A. C. Guha): According to the 
information available with the Gov
ernment of India the liquidation pro
ceedings of the Exchange Bank of 
India and Africa Ltd. have not 7 ^  
been completed.

R oyalty for K now -how

*343. Shri K. C. Sodhia: (a) Will the 
Minister of Finance be pleased to state 
the total number of industrial schemes 
sanctioned" by Government in which 
Indian firms are required to pay royaV 
ties to the foreign firms for technical 
know-how?

(h) What was the total amount of 
royalty so paid during 1952-53?

(c) What are the terms in general,
for the payment of such royalty?




